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ITEM NO.44               COURT NO.6               SECTION X

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

Writ Petition(s)(Criminal)  No(s).  169/2022

SUNEETHA NARREDDY & ANR.                           Petitioner(s)

                                VERSUS

THE CENTRAL BUREAU OF INVESTIGATION & ORS.         Respondent(s)

(FOR ADMISSION and IA No.65664/2022-EXEMPTION FROM FILING O.T. and
IA  No.67759/2022-EXEMPTION  FROM  FILING  O.T.,IA  No.67754/2022-
PERMISSION TO FILE ADDITIONAL DOCUMENTS/FACTS/ANNEXURES & IA No.
154025/2022 – APPLICATION FOR INTERVENTION & IA No. 156100/2022 –
APPLICATION FOR INTERVENTION)
 
Date : 14-10-2022 This petition was called on for hearing today.

CORAM :  HON'BLE MR. JUSTICE M.R. SHAH
         HON'BLE MR. JUSTICE SUDHANSHU DHULIA

For Petitioner(s) Mr. Siddharth Luthra, Sr. Adv.
Ms. Jesal Wahi, AOR
Ms. Cheshta, Adv.

                   
For Respondent(s) Mr. K.M.Nataraj, ASG

Mr. Vatsal Joshi, Adv.
Ms. Swarupama Chaturvedi, Adv.
Mr. Vinayak Sharma, Adv. 
Mr. Nakul Chengappa K.K., Adv.
Mr. Arvind Kumar Sharma, AOR

Mr. Kapil Sibal, Sr. Adv.
Mr. V. Giri, Sr. Adv.
Mr. Ananga Bhattacharyya, Adv.
Mr. Rohit Rao N., Adv.
Ms. Devahutu Tamuli, Adv.
Ms. Ekta Pradhan, Adv.
Ms. Anushka Singh, Adv.

                   For M/s. Veritas Legis, AOR

Mr. S. Niranjan Reddy, Sr. Adv.
Mr. Mahfooz A. Nazki, AOR
Mr. Polanki Gowtham, Adv.
Mr. Shaik Mohamad Haneef, Adv.
Mr. T.Vijaya Bhaskar Reddy, Adv.
Mr. K.V.Girish Chowdary, Adv.
Ms. Rajeswari Mukherjee, Adv.
Mr. Abhishek Sharma, Adv.
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Mr. Shiv Sagar Tiwari, Adv.
Mr. Mohit Jaiswal, Adv.
Ms. Aakanksha Tiwari, Adv.
Ms. Preeti, Adv. 
Mr. Akhil Rana, Adv.
Ms. Anita Bansal, Adv.
Mr. Rajesh Kumar Arora, Adv.
Mr. Krishnamurti, Adv.

          UPON hearing the counsel the Court made the following
                             O R D E R

IA No. 156100/2022:

We have heard learned counsel for the applicant.

Considering the fact that the daughter/wife of the deceased

is/are already prosecuting the matter and therefore the present

application  by  the  family  member  of  the  deceased  is  not

entertained.

IA stands dismissed. 

IA No. 154025/2022:

To be heard along with the main matter.

List the main matter on 19.10.2022.

(R. NATARAJAN)                                  (NISHA TRIPATHI)
ASTT. REGISTRAR-cum-PS                        ASSISTANT REGISTRAR
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